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CENTRAL ADMIMISTRATIVE TRIBLIMAL
PRIMCIPAL BEMCH

0 1835/1998
Mew Delhi, this the 2Znd day of August, 000

Man®hle Mr.Jlustice ¥.Rajagopala Reddy, vO (1)
don’ble Sh. Govindan %.Tampi, Membar (H}

Shri Jai Marian 870 Shri Sis Ram

Ao willage Pandwala Khu

Q
ra,
PLO. Majafgarh, Delhi - 110

~~~~~ gpplicant
(By Adwvocate: %h. B.3.Charya)

Versus.
1. Delhl Fire Service
Meadguarters, Connaught Circus,
Mew Delhi through its Chief Fire Officer,
@, Govit. of Mational Capital Territory of Gelhi
%, Sham Math Marg., Oslhi
through its Chief Secretary
4. The Seocretary {(Services)
&

ovt. of Mational Capital Territoecy of Delhi
%, Sham Math Marg, Mew Oelhi

~~~~~~ Rezspondsnts
(By Advocate: Sh. T.0.¥adav proxy Tor
Sh. Rajinder Pandital
ORDER _(0ORA

By Mon’ble Mr.Justice V-Rajagopald Reddy, vC (1)

3

HMeard the Counsel for applicant ard
respondents. The particulars of the aorders against
which the 08 is fil xd are stated by the applicant in

the O0f which are as undaer @

“"The applicant impugns the action of the
respondents  In retiring the applicant crematursly at
the age of 58 vears on 3112972 vide order dated

e

LEGE~DE Instead of sllowing the applicant to continue
upto &0 vears, 1.e. upto Z1-18-199% in terms of FleBd

(a}) although other incumbents junior to the dpplicant

have been allowed to continus and sudérannuat@d at the

age of 60 years. The applicant further claims that he
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ie entitled for full salary and allowances for the

par o from ad-GG-7E till his normal ags Tl
supsrannuation  on '1 Aeel99% . In view of  the TfTact

that respondent Mool Vﬁﬁj?]]loqullw and  wrongfullyw

\
procesded  to terminate the services of the applicant

and the same was quashed by the Labour Court by way of

an  award. Writ Petition filed by respondent Mo.l was

dismissed by the Migh Court of Delhi in January 1972.
a letters Patent appeal was alseo dismisssed by the
Division Bench of the Migh Court of Delhl and the

]

Civil appeal Mo, 2804781 was also dismissed by the

[N

Hon®ble Supreme Court of Delhi vide Jjudgment dated
16~11~1994, but the respondents falled to comply with
the judgment. The applicant also claims that a sum of

e, 14,550/~ has been illegally  and wrongFully

recaovered From his dues on account of  damages Tor
being 1in occupation of the rezidential quartsr
although the applicant was entitled to retain  the

gquarter after 21121995
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In ths para pertaining to relief, ths

applicant seeks the order of retirement dbt. Z23I-0&6-93%

be quashed and further seseks a declaration to continue

in &;;yluh~ Me also seeks to recover damages of  Hs.
Yerbin > 1+t Fama-

14,.JO In Sub-para (e of para 8§ relates Tto  the

sension in adgdition

-

pavmant of salary and arrears of
to gratutity.
In wview of the above particulars given in the

Of, as the applicant seseks to guash thes order of 1992

we are of the view that this application iz  hit by
wﬁcf'mnwﬁl of the administrative Tribunal’™s act. The
¢y 1=, thersfore, dismissed at ths admission stags, on

The grouwnd of limitastion.
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The relief regarding pavment of salary is also
barred by limitation as the cause aof  action  aross
oirior o LP95. fE regardas the praver For payment of
pension  and gratuity, we direct the applicant to make
the recrssentation on this behalf to the respondents
within a period of two weeks from today and an receipt
of  such répresentatimn, the respondents are directed
&
o diﬁpvﬁﬁ_ the same within six weeks thereafter,
considering  positively  The payment of  arrears of
pensian, gratuity ste. Thay shaould also conslder the
pavment  of pension and gratulty, iT not paid, along

with the interest @ 18 % from due date of payment.
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Maember

(%.Rajagopala Redd
N

Wice-Chal rman

Meikas/



